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Rotational Lock-out in Calcutta Jute   
Mills 

*237. SHRIMATI      AMARJIT 
KAUR: 
SHRI RAMANAND 

YADAV : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) Whether it is a fact that since 
1981, Indian Jute Mills Association has 
started rotational lock-out in Calcutta 
Jute Mills ; 

(b) whether due io this rotational 
lock-out in the Jute Mills of Calcutta 
nearly 50 to 60   thusands workmen are 
forced to go without work; 

 

(c) whether it is a fact that the 
Indian Jute Mills .Association is doing 
this rotational lock-out in the Calcutta 
Jute Mills after getting permission from 
the Government of West Bengal;   and 

(d) if the answers to part (a) and (b) 
are in the affirmative, what steps the 
Central Government propose to take to 
force the Indian Jute Mills Association 
to abandon rotational closers of Jute 
Mills and open all the sick jute mills in 
Calcutta to provide jobs to the workers 
thrown out of mills due to this   
rotational   lock-out  system? 

THE MINISTER OF STATE 
IN    THE        MINISTRY OF 
COMMERCE (SHRI SHIVRAJ V. 
PATIL) : (a) No. Sir, However the 
incidence of lock-outs lias gradually 
increased in the last two years, reaching 
a peak during May-August, 1982, 
because of various difficulties faced   by  
the   industry. 

(b) At    present,    there   are    12 
mills under    closure / lock-out em 
ploying approximately 37,  140 wor 
kers. 

(c) and   (d)   Do not arise. 

Settlement entered into between the 
management of ITDC and the action 

Committee of Trade Unions 

*238. SHRI M. KALYANA-
SUNDARAM : Will the Minister of 
TOURISM be pleased to state: 

(a) whether it is a fact that the 
management of ITDC entered into a 
settlement at Corporate level with the 
Action Committee of Trade Unions in 
ITDC (JAC) on the 28th January, 1980 
effective from January, 1978 which 
expired on the 30th June, 1982. 

(b) whether it is also a fect that JAC 
has submitted a fresh charter of demands 
on  the 12th July, 1982; 
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(c) if so, what action has been 
taken by Government in this regard; 
and 

(d) by   when   the   settlement 
likely to be arrived at ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM 
(SHRI KHURSHEED ALAM 
KHAN) :    (a) and (b) Yes, Sir. 

(c) and (d) The proposal to 
constitute a Wage Review Committee is 
under consideration of the Ministry in 
consultation with the concerned 
authorities. 

Consumption of Long Staple Cotton 

*23q. SHRI VITHALRAO MA-
DHAVRAO JADHAV : Will the 
Minister of COMMERCE be pleased to 
state  : 

(a) whether it is a fact that due 
to depreciation of textile machinery, 
the textile mills are not consuming 
the long staple cotton and conse 
quently the prices are reduced and 
hence the production of long staple 
cotton crop has become unprofitable; 
and 

(b) if so, what steps Government 
have taken in this regard ? 

THE MINISTER OF STATE 
IN      THE MINISTRY     OF 

COMMERCE (SHRI SHIVRAJ V. 
PATIL) : (a) and (b) In view of the deficit 
faced by the country in the availability of 
long and extra long staple cotton during 
the early 70's , a number of measures, 
including introduction of high yielding 
varieties were taken to step up the pro-
duction of long atante cotton, simul-
taneously, the mill industry has also 
responded to the increasing use of Jon<^ 
stanle cotton with the result that the count 
smm bv the mill industry has increased 
from 28 in 1070 to 30 in 1981. Stens are 
also being taken to modernise the industry 
which is 

likely to further stimulate the demand 
for long staple- cotton. However, prices 
of various varieties of cotton depend, 
amongst other things, on the forces of 
demand and supply. Government have 
been encourag-mg tlie export of long 
staple cotton also in order to ensure the 
maximum price to cultivaters. 

Transfer and recruitment policy in the 
Nationalised Banks 

♦240. SHRI   SYED    SHAHA 
BUDDIN: 
SHRI SURENDRA 
MOHAN: 

Will   the   Minister       of 
FINANCE   be   pleased   to   state: 

(a) what is the transfer policy being 
followed in the nationalised Banks in 
respect of various categories of 
employees; 

(b) wha t is recruitmen t policy at 
various levels including the promotion 
quota and the eligibility criterion ; and 

(c) wha tis the selection procedure 
for promotion and giving relative 
weightage to seniority, previous per-
formance, written test and interview? 

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
The officers of the nationalised banks are 
liable to transfer anywhere depending on 
the administrative requirements ofthe 
banks. The clerical staff, however, are 
not normally transferred outside the State 
or language area in which they have been 
serving. The members of the subordinate 
staff also are not normally transferred. 
Government have advised the 
nationalised banks to rotate their officers 
and clerical staff after every  3  and  5   
years, respectively. 

(b) All direct recruitment in the 
officers and clerical cadres ofthe na-
tionalised banks is made on the basis of 
open competition conducted by the 
Banking Service Recruitment Boards in 
accordance witb the Scheme formulated 
by the Government. There are usual 
reservation of vacan- 


